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O R D E R 

19.07.2019   Ms. Javeen Kaur, Advocate submits that she has been 

instructed by Mr. Ankur Mittal, learned counsel for the Appellant, on 

instructions from the ‘State Bank of India’ to withdraw the appeal 

unconditionally. 

 We allow the prayer but without any liberty to the appellant to challenge 

the very same impugned order before this Appellate Tribunal. 

 The appeal stands disposed of as withdrawn. 

 

[Justice S.J. Mukhopadhaya] 

Chairperson 
 
 

 
         [ Kanthi Narahari ] 

                              Member (Technical) 
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